Y CENTR&L ADMINISTRATIUE - TRIBINAL
. 0 R BANGALORE BENCH
ST - R KRR NN 'f
. Commercial Complex {BDA)
P . S Indiranagar ~ _
! 4 . : : - Bangalore - 560 038 . ,
Dated ‘3 9 SEP1988 ‘
APPLICATION NO, - 1187 / 88 (F)
- W.P. NO. / |
App;gégnt(s) . . Respondent(“) N ' .
V‘Miés 8. Sunanda - /e - The Senior Architect, Telecom, Secunderabad(AP)
To T T & another
1. mMiss B. Sunanda . " 4. The Architect
20, ‘Keerthi! ' . Telscommunications
Near Theatre = : g - 1st Floor, 30/1, Leeman's Complex
Varthur : , "Cunningham Road
) Bangalore - 560 ‘087 Ban'gal'bre - 560 052 -
2, Shri M. Thimmaraya Swamy - 5. shri N, Umapathy.
Advocate - Advocate -
Mellikarjuna Temple Building . ~ 3000, 12th 'A* Main Road
Rejaram Mohan Roy Road HAL 11 Stage

_Bangalore ~ 560 027 | Indiranagar

.ng' o ' 'Bangalora - 560 038
3. The Senior Architect ‘ . : . '
Telecommunications . o ’ ' :
4th Floor, Chandralok Complex
Secunderabad (Andhra Pradash)

Subject SENDING CDPIES arF ORDER PASSED BY THE BENCH

Please find enclosed herewith the copy of mosa/&mymxmm
 passed by this Tribunal-in the above said application(s) on iz 3 -9 Q”..
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CENTRAL ADNINISTRATIUE TRIBUNAL e L
| BANGALURE | I
'DATED THIS THE 7TH DAY OF SEPTEMSER, 1989

Hont'ble Shri Justice K. S.'Puttasuamy, Ulce-Chaeran

Pressant and -
Hon'ble Shri L.H.A. Rego, Member (A)

APPLICATION NO., 1187/88

Miss. B Sunanda;

D/o Rama Reddy, -
Aged about 24 years,
residing at No. 20,
'Keerthi', near Theatre, -
Varthur, Bangalore. eeses _ Applicant.
(Shri M. Thimmaraya Swamy, Advocate)

| Ve

1. The Senior Architect,

Telecom, 4th floor,

Chandralok Complex,

Secunderabad.

27 The Architect,

Telecom, Ist Floor,
No.30/1, Leeman's Complex,

(Shri N. Umapathy, Advocate)

This application having come up for hearing to=-day,

YWice-Chairman made the folldwing:

0R DER

:,This is an application made under Section 19 of the

Ministrative Tribunals Act, 1983 (Act').

2. Tne applicant uho was uorklng.as aﬁ Architect
Assistant brade I1 on an ad hoc basis in the offlce of the
2nd respondent. and had not been called for intervieu For
regular selection had sought for a direction to the res=
 pondents to conéider her case for selection'along with

_ /
all other eligible candidates.

Cunnlngham Road, B'lore. . eesee Respondents.




'j;_3._éhri N. Umapathi,.learﬁed éounsel fof;tﬁ? res-

pondents submits tﬁat the applicant had been‘intérviéued
on 29.8.88 alonguith others and tHe results of selection
which had not so far been announced will be aﬁnounced in

dus course. Ffrom this it follous that the respondents

had considered the case of the applicant for selection.
If that is so, then there is nothing more that survives
for our consideration. UWith this there is no impe\d'ime'nt
for the announcement of the results'an.d the authorities
will do-so in accordance uith lau.‘ With these observations,

we dispose of this application as having become'unnecessary.

But, in the circumstances of the case, we direct the

parties to bear their own costs,

sdJ - o sal-

VICE=CHAIRMAN ()'YZ\"' - memeer (A)! 7o O
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